CE%TR#L ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH

ORIGINAL APPLICATICN NO:339/20C0

'DATED THE Z3RD DAY OF APRLL ”‘BQ
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uPFAF'JGN BLE SHRI A.S5.SANGHVI, Ml
HON’BLE SHRI SHANKAR PRASAD, MEMBER

Shri M.H.R.Pahalwan,
wWorking as Superintendent,
Central Excise, Pune -I Commmissionerat
41-A Ice house, Sassoon Road,
- 4

Pune
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By Advocate Ghri V.M.Bendre

V/is.
1 Union of India through
Tha Secretary,
Central Board of Excise & Customs,
New Desihi
z The Commissioner of Central Excise
Arimabn o o - . T
iumbat -I, Central Excise Building,
Maharshi Karve Road,
Cpp.Churchgate Station, Mumbai
3. The Commissioner of Central Excige
Pune-1, Ice House, Sassoon Road ’
Pune -411 001 '
411 GO1. ..l. Hespondents

By Advocate Shri V.D.Vadhavkar for
Shri M.I.S5ethna

ORAL } (ORDER)

Per Shri A.S5.S5anghvi, Member(J)
Heard the learnsd counsel for both the parties The appiicant
-« T HIe a H 4

has approached this Tribunal seeking following reliefs:-
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8{A3 e Hon

;é:’, The Hon b?e‘Tr1bJua1 be a1—ased to calil for
the :?uOrdS and after ey amlnvnr the legality aa3
prgnr?gty therecf, be please to direct tﬁ;
respondgents to finalise ;ne Q~n1or3fv list in fE;
quze of*;nsaector and be further pleased £5
S?rect the .respoﬂdenta Lo  impliemen the ;n{ﬁ
:1n§1 cenjar1ty }1st from the date of appointment
jf the cadre with all consequential benefits to
the appiicant. -
IS b’ b -+ y

Bid} fthe Hon’ble Tribunal be pleased to direct
respondents to publish final Senjority 1ist “;ﬂ
s el ?—‘ = ....... .a' ! = U 010
:frief; the other conseguential seniority iists
accordingly within two months.
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8(C} The Hon'ble Tribunal be pleased to rgstf§1n

respondents from uysing any other seniority 1ist

or draft seniority for considering promotions

a(D)} This Hon’ble Tribunail be pleased +o direct

regpondents to dispose of the representation with

speaking order within a pericd of one month.

8(E) This Hon’'ble Tribunal be pleased to award

costs and compensatory cosis to the netitioner.

8{F) This Hon’ble Tribunail be pleased Lo pass any

order or any further order as may be deems fit

and proper in the facts and circumstances of the

case.
Z. shri V.D.Vadhavkar alongwith Shri M.I.Sethna learned
counsel appearing fo respondents has submitted that the
seniority 1ist has already been finalised and the same is already

circulated. He also submitted that the applicant has been

prometed as Superintendent and he 18 now retired also. The
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1garneg counsetl 1o a cant La aa i imi
d counsel for applicant states thaat in ther simiiar
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matt the Tril ' a1 —
matters, the Tribunal had already passed some corders and in view

'.Ef this

position, the grievance of the applicant doss not
survive.
3 T
3. n view of this discussion at the bar and since the final

ed speaking order regaing the fixation of the
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s . .. . ~
applicant’s seniority in the cadre of Inspectors. Since persuant

to thiga diraect

3 118 diireé on t i Fity f

to t irection, the seniority list has been finalissd, the

arsavanc ; 14 :

grievance of the applicant does not survive We therefore
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